
ACT NO. XI.  OF 1855. 

PASSED BY THE LEGISLATIVE COUNCIL OF INDIA. 
(Received the assent of the Governor General on the 27th March 1855.) 

AN ACT relating to mesne profits und to improve?nents made by holders under 
defective t i t h  in cases to which the English Law is  applicable. 

WHEREAS it is expedient, in cases to which the English Law is 

Preamble. 
applicable, to limit the liability for mesne profits, 
and to secure to bondfide holders under defective titles 

the value of improvements made by them ; It is enacted as follows :- 

I. No person shall be chargeable with any rents or profits of any 

No erson to be 
immoveable property which he has bond fide paid over to 

charge& with renf any person of whom he bond fide held the same, not- 
bonk $& paid to a 
holder under defective withstanding it may aftelwards appear that the person to 
title. whom such payment was made had no right to receive 
such rents or profits. 

11. If  any person shall erect any building or make an improvement 
- 

Value of improve- 
upon any lands held by him bondfide in the belief that 

ments made b bond he had an estate in fee simple, or other absolute estate, 
tide holders unier  de- 
fective titles and such person, his heirs or assigns, or his or their 
to them. , under-tenants, be evicted from such lands by any person 
having a better title, the person who erected the building or made the 
improvement, his heirs or assigns, shall be entitled either to have the value 
of the building or improvement so erected or made during such holding and 
in such belief, estimated and paid or secured to him or them, or, at  the option 
of the person causing the eviction, to purchase the interest of such person in 

I 
g the lands at  the value t'hereof, irrespective of the value of such building or 

\ improvement. Provided that the amount to be paid or secured in respect 
8 value how to be of such building or improvcmcnt shall bo the estimated 

L eetimated. value of the same at the time of such eviction. 
D k Act to apply only 111. Nothing in this Act contained shall extend 
& to cases governed by to any case to which. the English Law is not 

English Law. 
applicable, - 
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